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CENTRAL ADMNISTRATriE TRIBLINAL,ALIAHABAD BENCH? 
,A LIAI-IABAD 

Dated : Allahabad  this the 27th  Daz of Juli.L..1922.:  

6ontempt Case No, 197 of 1994, 
in 

0, A. No, 19CP:of 1993. 

Nehesh Prakash 
Kanpur Central 
R/o, 334, Rail 

retired Asstt, Guard, N.Rly, 
S/o. late Shri Ram Lal, 
Bazar,Kanpur. 	• app 1 icant , 

(By A 'vocate Sri R. S. Vishra) 

Versus 

11,0.1:through 
Shri A.K.Jain 	N Rly,Allahabad. 

(By Advocate Sri 	.....Contemner. 
A .V .Sr ivastava ) 

Quiceitom 	Hon. ft  • S. Das Gupta, Member-A. 
UPD,  

ORDER (ORAL)  
Hon Mr. S.Das_Gunta, ..tt17.471A:1- 

When the ca se was ca lie d out, none apr ea re d 
on behalf of the applicant. On the last occassion, 

when none appeardd on behalf of the applicant, it 

was decided that on the next date, the case will 

be decided on the basis of record, in case none 

aprears for the applicant . We therefore, proceeds 

to peruse the record and pass the follow ing order 
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This application vas filed for aliened 

non—compliance of the direction contained in the 

order dated 27.5.1994 by which 0. A. No. 1908 of 

1993 was disposed off. The direction welsc to the 
was, 

respondentszto consider the representation dated 

20.9.1992 and to dispose of the same within a 

period of three months from the date of receipt 

of the copy of representation. The respondents 
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have filed counter—affidavit, from which it 

appears that the said representation was decider! • 

by order dated 6.4 .1995 . The order, it appears,, 

is reasoned and speaking one s  'therefore, directions 

of the Tribunal appears to have been fully complied 

with. No doubt that there has been some delay in 

complying with the order, but, the reasons for the 

delay has been satisfactorily explained. 

We ,theref ore , dismiss  the contempt 

application-. The notice issued to the respond,,?nt 

is d isch#Fqed 

1 
J.M. 

VKP- 


